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Central Administrative Tribunzl, Principal Bemch
- original Application No.Zz634 of 1999°

Mow Delhi, this the 16th day of August, 2000

Hon ble Mr.Kuldip Singh,Member {J)

Shri Biharil Singh

S/0 Shril Biszshwanath Singh

B/o L.6Z26 Mangolpuril

Dalhi-110 0082, - Applicant

{By Advocate - Sh.M.K. Gaur, proxy for Sh.R.K.

w..lx!.lr(ll‘)
re - Versus
1a. Union of Indis thiough
Secretary,
Ministry of Finance,
North Block,
New Delhi.
Z. Revenue Secretary,
Ministry of Finasnce,
North Block,
New Delhi. - Respondents

O RDE R(ORAL)

By Hon ble Mr.Kuldip Singh,Member{J)

This i3 an O0.A, Tiled hy a casual labourer
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(i) direct the respondents to consider
re—-engagement of the applicant as
casual 1 i immediately and
grant ni ame relief at par with
his count S

(ii} declare the noen-engagement of
anplicant &3 casual  labourer 1in
preference Lo his JLFlUF&,chJhGFw
as  waterman as discriminatory  and
arbitrary: and

{1311} consider fﬁ& zoplicant on his
Fe-engagemen as  casual  labourer
for grant of temporairy statds  andg
further regularise him against any
suitable group "D post.”

Z2. According to  the applicant he has worked

“ith the respondents for the period from 15.4.86 to
15.10.2¢6 and thereafter from 15.4.97 to 15.10.87. He
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has stated  that some Juniors ang freshers have been

engaged thereafter, ignoring his <laim over them.

3. . Respondents have filed a counter affidavit.

They have stated that casual labourers were balng

was need. Some casual labourers were re—engaged in
the department on the basisz of thelr performance ana

industricusness.
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4. After. hearing both s3ides, this
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future, they shall consider the applicant &lsoe In

{Kudlipo Singh )

Momber (Judl)




